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crores. state Qovemmenta have al-
ready been asked to prepare Speclal 
Component Plana for the Scheduled 
Castel. In order that the benetlts 
reach the beneficiaries, the quantum 
of Special Central Assistance to the 
States will. be related to the Special 
Component Plans prepared by them; 
in particular the State's efforts and 
performance, will be taken into acco-
unt while giving them the specia J 
assistance. The States have also 
specially been asked to formulate and 
implement programmes with the focus 
on the Scheduled Caste families: their 
identification,. their developmental 
needs, the preferences of the identified 
beneficiaries, the location specificity 
of each scheme/programme and a co-
ordinated and composite approach, 
ensuring all necessary linkages. 
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Becopltion to All IndIa State Govern-
ment Employees Federation 

459. SHRl AJOY BISWAS: Will the 
Minister of HOME AFFAIRS be pleas-
ed to state: 

(a) whether the All India State 
Government Employees Federation has 
applied for recognition of the body 
by the Central Government; 

(b) if so, what '3tep has been taken 
so far to grant recognition; and 

(c) when Governmant propose to 
give recognition to the All India State 
Government Employees Federation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRll P. 
VENKATASUBBAIAH): (a) No appli-
cation fOr recognition lias been re-
ceived from the All India State Gov-
ernment Employees Federation. The 
Central Government is not concerned 
with the recognition of any .Association ' 
Or Federation etc. formed by the em-
ployees of State Governments. 

(b) and (c) Do not arise. 

Enquiry in the service CGIldltiollB 01. 
I.B. -

460. SHRI A. NEELALOlU.TH.A-
DASAN: Will the Minister of HOME 
AFFAIRS be pleased to state whethE'r 
Government are aware that the Asso-
ciatIon of employees of Intelligence 
Bureau which consists of 75 per cent 
of the stafr has demanded an enquiry 
into the service conditions Dt th~ sttdf 
in the Intelligence Bureau? 
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THE MINISTER OF STATE IN 
TH& MINIS":raY OF MOMEl AFFAIRS 
(SHBI 'YlOGENDRA MAKWANA): 
Some employees of the Intelligence 
Bureau have reportedly formed on 
association, which is not a recognised 
body. It is. therefore, not possible to 
verify whether or not the claim of 
association that it represents 75 per 
cent of staff is correct. This being an 
un-recognised body, official cognizanC'e 
01 communications received from it is 
not necessary. 

Representation regarding Sen Raleigh 
Ltd. 

461. SHRI NIREN GHOSH: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) wheth~r Governrnent have 
received any representation regarding 
the affairs of Sen-Raleigh Ltd., Asan-
sol; 

(b) if so, detai1:; thereof; and 

(c) steps ta~en by Government 
thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INIDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) to (c) Representatio115 have been 
received to nationalise Mis. Sen-
Raleigh Limited and its ancillary 
companies. These units are presently 
under the management of the Central 
Government under the provisions of 
Section 18AA of the Industries (Deve-
lopment and Hegulation Ac-t, 1951. 
The question of determining of future 
status of these units is under consi-
deration of the Government. 
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Persons arrested for ESllionage 

463. SHRI CHIRANJI LAL: Will 
the Minister of HOME AFF AlnS be 
pleased to state: 

la) the nU!nDer of ~IODS arrested 
nnd prosecuted for E'spionage activities 
from 1977 uptil now; and 

(b) how Inany out of thpm were 
foreigners? 

THE MINISTER OF STATE IN TaEJ 
MINISTRY OF I-IOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) and (b) Information is bein, 
collected and will be laid on the 
Table of the House. 




